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pants ang hand over vacant possession to
the allottees, as provided in the Displaced
Persons (Compensation and Rehabilita-
tion) Rules, 1958.

(c) Yes, Sir.

Delegations sent Abroad to express Indin’s
stand on Issue of Bangladesh .

6979. SHRI BHALJIBHAI PARMAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of delegations sent ab-
road to express the view of Government
of India on the issue of Bangladesh; and

(b) the expenditure incurred on dele
gations in Indian as well as in foreign
currency?

THE MINISTER OF STATE IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a).
16.

(b) Rs. 5,65,000.00 approximately,

12.05 hrs.

CAILING ATTENTION 10 MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEMAND BY FOREIGN O Com-
PANIES FOR FURTHER INCREASE IN CRUDE
Price

SHRI H. N. MUKERIJEL (Calcutta—
North-East): I call the attention of the
Minister of Petroleum and Chemiculs to
the following matter of urgent public
importance and ] request that he may
make a statement thereon:—

“The reported demand by foreign oil
companies for further inccease of 17
cents per barrel of importei crude.”

(Interruptions)

MR. SPEAKER: May I request
all to sit down?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Crude oil prices have been
going up all over the world continually
since November, 1970, This incieas¢ has
been particularly steep durinz the lasi 6
months, The principal reason for this
has been the virtual cartelisation of ciude
oil production. Some of ths crude oil
producing and exporting couantries have,
for example, doubled their rivenues in
the recent past despite a reduction in
production in some cases. There has also
been acute competition among buvers;
during the last two months alon¢, this
competition has pushed up the price of a
well-known crude from $2.33 per barrei
to $2.67 per barrel.

India has not remained unaffected by
what has been happening elsewher. in this
field. Light Iranian crude oil (which is
being imported by two of the foreign oil
companies operating refineries in India)
was quoted at $1.28 per barrel in October.
1970; this prine rose by several stages to
$2.08 on 15th January, 1973 and to
$2.25 per barrel with effect from Ist
April, 1973. The increase in the price of
the crude oil imported by these oiy com-
panies has thus been 97 cents per barrel
within the last 2% years, including a rise
of 17 cents during the period between
January—April, 1973. Elements of this
large increase are said to be duc to the
Tehran Agreement of February, 1971,
which provided for an automatic escala-
tion in prices at pre-determined intervals
until 1975, the Geneva Agreement deal-
ing with changes in the par values of
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major currencies including the dollar,
participation by the oil producing com-
panies in the production of oil in their
respective countries and the general hard-
ening of prices.

Like all countries which are not im-
porters of crude oil today, we are a_also
greatly concerned at the present situation.
‘The Government have already taken cer-
tain measures to meet our short-term re-
quirements of crude oil and are consider-
ing an overall strategy to deal with thi:
problem in the long-run. The principal
feature of this strategy is of courss in-
tensification of efforts to maximise crude
oil production within the country, both
on-shore and off-shore and a number of
steps have been taken towards achicving
this objective. We have already mude a
beginning towards exploration and crude
oil production activities in other parts of
the world; we propose to diversify our
sources of supply by substantially increas-
ing these activities alongwith increasc m
our domestic exploration and develop-
mental activities.  Attention has also to
be given to the question of curbing con~
sumption of oil products to the extent
possible without slowing down the pa.e
of economic development and also to the
long-range question of development of
Alternative sources of energy.

SHRI H. N. MUKERJEE: I am d's-
tressed at the complacency shown by the
Minister of Petroleum and Chemicals ainl
what amounts to a spirited acquiescence
m blackmail practised by these foreign
interests who go on increasing prices to
our detriment. Sometimes we tried to
resist it, bur from the tone of the Mini-
ter's reply I discover that he has given
up all idea of resisting this contrauing
blackmail. It is strange that he seems to
have forgotten—I mean, the Minister—
that oil Imperialists whose record is <o
black are now fighting their last ditch
battle for domination in countrics lihe
ours, and it 48 important for us to dc
something really and truly basic in regard
to this challenge. We have known
throughout the years that these oil in~
terests from abroad are past-masters ir
the art of cheating countries like ours.
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Sir, for a long time, we did not ever
know that they were deceiving us over
what they called ‘gulf price’. We thought
that they were charging for transport
from the Persian Gulf whereas they were
actually charging us money for transport
from the Gulf of Mexico while actually
oil was coming from the Persian Gulf,
They were doing it with impunity over
the years and we did not know. We did
not know until 1969, if 1 am not wrong,
that they were selling crude to other
countries at a much cheaper rate than
they were selling to us. Therefore, these
people are pastmasters in the art of Je-
ceiving countries like ours, and they gave
all kinds of phoney reasons in order to
justify their demand for price increasc.

I am really astonished that the Minister
seems to accept, at face value, the notion
that all the blame for the price increase—
at least a substantial part of it—lics on
oil-producing countries who have increas-
ed their tariff, something like that, and
that is why the escalation has taken placu
There were all kinds of agreemonts,
Geneva Agreement and all that sort of
thing,

Today we are in direct contact—and
we wish to be in such contact—with the
oil-producing countries and, with a coun-
try like Iraq, we have entered into a sort
of agreement which ought to be a pointzr
for the future. And by our dirsct deal-
ings with oil-producing countries, in which
task, as I tried to say the other day mov-
ing the Resolution on oil nationalisation.
the Ministry of External Affairs should
have a large say, we can get rid of the
blackmail which these middlemen, these
foreign oil sharks, are perpetuating. This
kind of thing has been going on for sc
long, and we did not know that! Why
should we accept this increase? During
the last five years there had been repeated
increases, and as to what they Jdo occa-
sionally, I have no time to go into all
details that are relevant in this inatter.
Sometimes they ask for an increase and
Government succumbs to the blackmail-
ing. Sometimes Government had not con-
ceded their claim to the increase, but
Government had been compelled to re-
lease foreign exchange to the companies



129 Demand for

[ .
at the new rates, This sort of thing has
bappened in recent years, And whenever
Government refused to release the Yorewn
exchange required for the higher price of
crude, the companies have cut down their
imports and have reduced their produc-
tion at the refinery. Last year, tor ex-
ample, the companies demanded 1.84
dollars per barrel and the Government
released foreign exchange at the rate of
1.68 dollars per barrel because that, ac-
cording to the Government’s calculat.ons
which must have some sort of expert
basis, was the rightful price. We wanted
to pay at the rate of 1.68 dollars, but they
wanted at a rate of 1.84 dollars. But
immediately the companies retained by
reducing their import and by cutting their
refinery operations and they gobbled up
the foreign exchange allocation which
this Government had given to them. This
sort of thing goes on, and this latast de-
mand for an increase of 17 cents is a
very dreadful burden on our exchequer,
In 1970, we had to fish out foreign cx-
change to the extent of Rs. 102 crores for
the import of crude oil; in 1971 it was
Rs. 138 crores for the same purpose; in
1972 the estimated expenditure of foreign
exchange on crude import is Rs. 144
crores. This is not a laughing proposi-
tion, this is a very serious matter,

And it is more than time, particularly
‘when the Minister himself had experince
of the kind of operation which takes place
internally as well as internationally on the
o1l front, it is high time that something
very serious is done to safeguard the in-
terests of our country and to fight the
ways of blackmail of these foreign inter-
ests. They circumvent all Government
decisions and T would like to draw your
attention to the fact that these o1l com-
panies send out huge monies from this
country. From 1968 to 1971, the three
foreign oil companies have taken away
from India Rs. 320.37 crores. In 1968 it
was Rs. 71.11 crores, 1969—Rs. 8191
crores and 1970—Rs. 72,94 crores and
1971—Rs. 94.41 crores and all—this on
account of profits end other remittances.
The' total capital employed by these com-
panies, however, is about Rs. 111 crores.
“They go on sending out money to the
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extent of nearly their total capital in a
period of four years.

Then they have a grip over our coun-
try’s Government and the administration.
They have a grip by all underhand means.
For example, they have their own agents
planted in the higher echelons of the ad-
ministration in the Petroleum & Cheimcal
Ministry. The former boss of the Indian
Oil Corporation blocked the import of
Rustum crude for two years on the plea
that it could not be refined in Batauni
Oil Refinery. It was an absolute fabrica-
tion made by one of the high-ups in the
Ministry who did that in the interests
of the foreigners. I suppose he has gone
scotfree and nobody does anything to get
hold of him and give him that kind of
punishment that he deserves. We find
again that the Managing Director in charge
of the Marketing Division of the IOC is
one of the former management personnel
of the Burmah-Shell. So many other ins-
tances can be given On the last occasion
when I spoke about the oil nationalisa-
tion, so many instances came to our mind.
This Thakru Commission, if it proceeds
properly, can bring to light so many
scandals related to this matter. Thcse
foreign interests have got their represen-
tatives in the highest echelons of the ad-
ministration and they give out arguments
to the Ministry which are utterly wrong
and which go against the interests of our
country and that is why, briefed by his
officers, he has now given a statement
which is derogatory to the sovereignty of
this country.
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I would very much like to know why
the Minister has agreed. From the look
of things, if this statement conveys any
sense in English language, he has agreced
to a rise when it was patcntly, obviously,
clearly and explicitly against the will of
the Government of India. [ would like
to know: why do you accept a wrong and
phoney argument about the tariff escala-
tion and similmn things in the oil produc-
ing countries? Why don’t you find out
more about it by direct contact with the
oil producing countries, not only with
Irag with which we have established
friendly relations and with which the
Minister also had contacts but with coun-
tries like Algeria and so many others with
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which, we should go even out of our way
in order to set up friendly relations, for
a variety of other reasons which can be
discussed in the External Affairs debate?
Why can't we? Why should you accept
these wrong, completely wrong and moti-
vated arguments offered by the foreign
interests?

The Minister speaks of an  overall
strategy. I do hope he had anything in
the nature of an overall strategy. Why
should we postpone nationalisation as we
said the other day, if at all he has any
serious intention, till 1979, and in the
meantime, they would do the maximum
damage to these installations. If at all.
they would leave ruination behind them
and we are telling them, ‘You can rule
the roost till 1979°. Why do we enable
these foreign interests to fleece us in the
way they do in the meantime?

He refers to our efforts to increase our
production. Now, what is his view in
regard to what?

The Soviet experts have repeated very
recently, like Prof. N. A. Kalinin who
made so many efforts 1o put India on the
oil map of the world. Our Minister
knows a good deal about it. The other
day he expressed his gratitude to the
Soviet experts. He had said, and recently
he and other Soviet experts had repeated
that with a crash programme, in five years’
time, from our own internal resonrces
we can produce 50 million tonnes which
is even more than what we require at the
present moment.

I want to know why it is that in spite
of all this we are not trying to go ahead.
And 1 want to know, pending 1979—the
hon. Minister says that 25 years being
over, he can then take over these foreign
companies,——pending  that !period, why
cannot we take over the administration
of these companies so that we can keep
whatever assets they may have in tact, so
that we can rid ourselves of this incubus
of exploitation and blackmail which thev
are continuing to pursue. I want io know
why this increase is accepted. I want to
know why we are not taking radical steps
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to prewunt this blackmail, why we allow-
od our administration to be cluttered with
foreign agents who are shown up to be
wicked manipylators for foreign interests
1 want to know as to what steps you are
taking and if you do not take up nutiona-
lisation, why cannot you take over the
administration of these oil companics in
the meantime, without detriment to any-
thing in the nature of our international
relations, What is being done to increase
our transport capacity so that we do not
have to depend upon oil sharks from
abroad. so that we may have our own
ships and bring the oil from whichever
country we want to? I would like the hon,
Minister to give his  attention, in the
earnest manner that they deserve, to these
matters.
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SHRI D. K. BOROOAH: Mr. Mukerjee
has said something about which I might
enter a caveat. He had said that the
Ministry of Petroleum is cluttered with
foreign agents. 1 repudiate this. T say,
they are as good Indians as Mr, Mukerjee
and, therefore, it is certainly incorrect to
say that they are foreign agents. Clutter
means full, it is not a few only. It would
be wrong to mahe such a kind of statement.
Mr. Mukerjee said that increase in oil
prices has been due to the manipulation
of the foreign oil companies. It cui'l
have been, Sir, 1 do not know, all the
facts are not before me, before 1970—72.
But, from January, 1972, this is what
happened. From January, 1972, they
organised themselves, Eleven well-known
oil producing countries from Libya to
Venezula combined together and they
asked for a higher price. All the forecizn
companies have been compelled to give
them higher price. That is the reason
for the increase in price. The increase
in price is due to the insistence of the
oil prcducing countries from Libya to
Venezula led by Libyan President Gadafft
and so they bad to give a higher price.
That higher price is for everybody in the
whole world, whether it is America or
Great Britain or India or Japan. Which-
ever country wants to buy this oil, it has
to buy in the world market at the world
prices, as I have already mentioned. In
fact, we had a Telex message which is
also confirmed by other sources. Ratlior,
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the oil prices were decided by tenders.

Now, there is an open biq. In Abu
Dhabi there was an open bid vfh.ete
active  bidding for some 630 million

barrels (and possibly more) of low-sul-
phur participation crude being offered for
sale by the Abu Dhabi Government over
the period 1974—1980 has pushed up the
starting price of Murban crude to as
high as $2,65/ barrel for 1974 deliveries
(including the 7 cents/ barrel. Teheran
increment for 1974, but excluding any
adjustment for last month’s dollar de-
valuation).

Now, this is an open bid, All the
countries that want to buy have to bid
openly. Brazil's State-owned Petro-brass
which 13 in the lead, is offering $2.65/
barrel for Murban (actually $2.67/ barrel
with 90 days’ credit, which works out at
about $2.5/ barrel with 60 days’ credit
as was allowed in the Japan Line deal)
followed closely by the Swiss trading
company Naftamondial—$2.654/ barrel—
and the New York-based John Sahaheen
Organisation—3$2.64/ barrel,  Three US
oil companies—Continental Oil, Phillips
Petroleum and Charter Oil—have made

shightly lower offers in the $2.58-~
$2 62 range.
So, there is an open bid in  which

Brazil has bought it by bidding against
the American companies. So, what Brazil
has done, we shall also have to do. I we
want to buy oil today, we must uo to the
open market and buy it. ‘Today, the
tender system is as good as abolished. One
has to purchase by negotiating or by open
bidding. No country in the world in-
cluding Traq is willing to sell it at less
than the world market price. Al this has
been done by the OPEC countries under
the leadership of the Llbyan President.
President Gadaffi, In fact, they are not
§atisﬁed with this, but now they are hav-~
ing also another discussion and thev want
to rfu'se the price again. ¥ talked to the
Iraqi Ofl Minister who himself is & mem-
ber of the committee to negotiate the
proposed revision of the Geneva Agree-
ment, namely, the Ministerial Committee
which has appointed a three-man team
composed of the Oil Ministers of Iraq
(Dr. Sa'dun Hamad), Kuwait (Mr. ‘Abd
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al-Rshman al-’Atigi) and Libya (Mr. lzz
al-Din al-Mabruk), and presided over by
the Libyan Oil Minister, Negotiations
with the companies are scheduled to begin
in Beirut on 12th April. So, this may be
followed up and the price again raised.
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So, if we want to buy crude today, as
we have to, we have to buy in the open
market, and we have to pay the same
price as other couniries are payinz. There
is no hide-and-seek in this. In 1970 it
was selling in a buyers’ market, and oil
was being hawked about cverywhere. But
today we cannot buy because it is en-
tirely a sellers’ market. It is not due to
the monopolies of the companies. The
companies have no hand now....

SHRI JYOTIRMOY BOSU: Let him
not be too sure about these things.

SHRI D. K. BOROOAH: T had a talk
with the people Who are vitally concérned
with this. We discussed this problem with
the Iragi delegation and they said that
it had to be purchased at what 1s known
as the world market price, and the price
has to be reviewed annually. So, what
can we do about it now?

Another thing that is more important is
the availability of crude. No company or
country is willing to enter into a long-
term agreement, not even a (wo-year
agreement, and they say that the price has
to be reviewed annually and we have
to bid in the open market. Because of
our friendship with Traq and because of
our community of ideas, they have
agreed to give us 3 million tonnes for
ten years, but at the world price, There
is no concessional price in this.

Our problem is to get more crude.
We must get crude as quickly as possible
and as much as we can.

Prof. Mukerjee mentioned about the
Russian experts, Prof. Kalinin was in
the team of the Russian experts which
discussed with us at great length how to
improve the production of ONGC. I
do not know who the Russian expert
who said that we coufd have %0 mil
lion tonnes in five years; it was cer~
tainly not Prof. Kalinin, because Prof.



135 Demand for

[Shri D. K. Borooah]

Kalinnn and others—the Deputy Minis-
ter who is himself an  oil expert was
there—said that in five years if ‘you
could work bard, it could go upto 13
million tonnes’. For that, we need better
equipment. They themselves examined
our rigs and told us that our rigs have
become old-fashioned and out of date
and so we must buy at least 22 rigs in
order to double the drilling capacity.

Therefore, as 1 said we are trying to
get oil from on-shore exploration as far
as we can and in the closest collabora-
tion with the Soviet experts.

Then we are trying also to get some

oil outside. The Iraqi Government dis-
cussed this matter with us. They have
been good enough to give a location

for us 50 thit ONGC can dnll there, and
the locat n they have given has cer-
tainly more prospects for ®il than any
we have in this country. Drilling faci-
lities there are also better because in
the Middie East, particularly in Iraq; the
location we' have got in Romalia is a
flat land where drilling for oil could be
limited to 2,000 to 3,000 meters, that is,
about 9,000 to 10,000 ft, In Assam, we
have to drill 15,000 to 16,000 ft. to get
oil and the terrain is very difficult and
the chances are less bright than in Irag.

So our strategy is to get in touch with
them and get assurances on this, not
about the price.” We may not get a
price concession but what we can get will
be an assurance of supply of crude if we
get in touch with the oil producing coun-
tries themselves,

We have made contacts with Iraq.
They have been very fruitful. It may
not be just 3 million tonnes; it may be
they may give us more. We are in touch
with Kuwait. The External Affairs Mi-
nister himself visited Kuwait, }e visit-
ed Bahrein, he also visited Qatar We
are in close co-operation with Qatar,
Bahrein and Kuwait, also with Abu
Dhabi and Dubhai to get as much oil as
we can from them,

So I hope that before iong, within a
month, they will give us their views or
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decisions about our oil purchuse, the
purchase of crude in that area.
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We have also discussed the matter of
putting up a refinery here in which they
will have a share which Qatar may give
in terms of crude oil. So we are doing
all this. Our expectations are simple,
that we must get oil from all countries
concerned. Oil is available to us only
in the Gulf, the Persian Gulf, not the
Gulf of Mexico where there is hardly
any oil. We are now negotiating with
these countries and I hope we will be
successful in getting oil from them,

He said that the oil companies were
demanding a higher price. There is one
very interesting thing about this. The
increase in crude oil prices need not
necessarily increase the price of products
at least to that extent Lecause there
could be a reduction in the refining mar-
gin. It is very interesting to note that
last year when crude prices had gone up,
the prices of finished products did not
g0 up to that extent.

MR. SPEAKER: May [ remand the
Minister about one thing? We had de-
cided that the duration of the call atten-
tion motion be increased from half an
hour to 45 minutes; ten minutes for the
first member, five minutes each for the
others, leaving the total time which can
be taken by the Minister to be 10
minutes, It is very difficult to regulate
business if this goes beyond this time-
limit and into the other business, The
Minister will kindly be brief.

SHRI D. K, BOROOAH: I only want-
ed to reply to all the points raised by
Prof. Mukerjee. Naturally, it 15 a some-
what complicated question.

MR. SPEAKER: But the time you
are taking is double the time he took. ¥
would request all Ministers to be care-
ful and stick to the timey Otherwise, I
cannot regulate the business,

SHRI D. K. BOROOAH: I will have
done in another five minutes.

MR. SPEAKER: Otherwise I will have
to ask the Misisters also, to sit down, If
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SHRI D. K. BOROOAH: Sir, I will
be very brief now. The point that 1
would like to make is that our strategy
is to get more oil from these countries
direct, and also to explore for oil not
only in this country but in the Middie
East countries, those who will allow us
to do so, as well as to go out off-shore
as much as possible. It is only by pro-
ducing more oil and getting it directly
from those countries that we will be
able to meet the increasing demand for
ol in this country. Otherwise, we will
be in a very embarrassing and difficult
position.

MR. SPEAKER: Shri Bhagwat Jha
Azad—absent. Shri C. K. Chandrappan.

SHRI C., K. CHANDRAPPAN (Telli-
cherry): Sir, listening to the answers
given by the Minister, I thought that
the Minister was saying that the country
was so helpless that we have to go by
the dictates of the international cartels.
This is the picture he has portrayed. He
may have differences of view, but the
facts seem to be something diffcrent.

I would like to kmow from the hon.
Minster whether this is a fact. You
have denied, 1 remember you have said
th.at. Mr, Kalinin has not said that $9
million tonnes of crude can be produced
ln'lndia. But have the Govcrnmert re-
ceived any report any time during the
fecent \past saying that the production
of crude can be increased to the exent
of .?0 million tonnes? It may be Kalizin
Or it may be somebody else,

Now, anofbier thing is, this Govern.
ment is agreeing to the dictates, due to
helplestness, of the international carteis
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for more prices for crude. Ths foreign
refineries in this country ate asking for
more and more prices as the months are
passing. I would like to know from the
hon. Minister: what will be the loss that
we are going to incur if we agree to the
latest demand from the foreign ol comn-
pames? The Minister vigorously demed
that there was anybody in the Petroleum
Ministry who had got anything to do
with the foreign oil companizs or foreign
interests. The Minister might have been
objecting to the usage of the term “full
of”. But he cannot deny the fact. May
I know whether it is not a fact that
there are some people who ar: colluding
with the international cartels and inter-
national monopolists and who are more
interested in defending the intcrests of
the international oil monopolists than in
defending the interests of his country?
They may be Indians. For example,
Mr. Verma, the Joint Secretary of your
Ministry, who has got a very, very bad
record in his dealing with the foreign
oil companies, had been a party in all
the foreign dealings, negotiating on  be-
half of the Government. Can you make
an enquiry about his shady transactions?
Your Ministry was notorious for various
other things in the past.

SHRI N. K. SANGHI (Jalore): On
a point of order, Sir.

MR. SPEAKER: 1 myself have al-
ready pointed it out a number of times.
Please don't refer to any name, bccause
he is not present to defend himseif. [t
must be sent in advance. We have al-
ready settled the procedure. You can
mention his  designation, but not the
name.

SHRI C. K. CHANDRAPPAN: The
question was asked by Mr. Mukherjce as
to what happened to the Rustom crude
from Iran? Are you selling it to Japan
at the international price? No. You
are selling it at a much lower price. This
wisdom has been sold to the Ministry
by——I will not mention his name—a
top bureaucrat sitting in your Ministry.
Your Ministry's officials told you that
this oil could not be refined in the
Berauni refinery and we had to sell it
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You are selling it to Japan and other
countries at a lower price. Why arc this
sort of shady transactions allowed in
your Ministry? Your hands may be
clean but the Ministry's are not. There
is already an enquiry into the pipeline
scandal. Can you order another en-
quiry about the bureaucrats who are
sitting in the Ministry dealing hand-in-
glove with the foreign oil interests in
this country to the detriment of our
interests?

What prevents you from nationalising
the foreign oil refineries in India? When
you say that the interest of the country
is very much at stake because of various
pressures from abroad, is it not a fact
that we can nationalise the foreign oil
refineries and maximise the production
of crude? Is it not a fact that your
Ministry had agreed to foreign collabora-
tion even in the case of offshore drilling
where again you are going to depend on
foreign countries for building the plat-
form? 1 think the platform was dcsign-
ed wrongly and you lost time also in
drilling in the Bombay High. 1 want
categorical answers to my questions. If
you are not very much interested in
defending everyone in the Ministry, the
country would like that the matter be
enquired into. Something is very much
stinking in your Ministry, This is what
we feel.

SHRI D. K. BOROOAH: The hon.
Member has raised a few points which
were raised by Prof. Maukheijec also.
About our capacity to produce 50 mil-
lion tonnes in the next five yeais, nobody
has told us so, and our discussions with
the Soviet experts also do not indicate
that it would be 50 million tonnes. 1
do not know whether a formal report has
been sent by them—i will certainly
lock into that—but I am sure that it
will mot considerably vary from what
they had told us earlier,

About Rustom crude, the refineries
are built on the basis of the crude. The
quality of the crude determines the
character of the refinerv. Therefore,
the construction and the chavacter of
the refinery varies from refinery to re-

quality of crude. I will not go into that
because it is a very technical question.
Rustom crude has not been sold at a
lower price than the intermational price.
With the Rustom crude which is sold
we can buy similar quantity of lighter
Iranian crude, which is suitable for our
refinery. Now we have got a large
quantity of crude from Iraq. Therefore,
we have to make suitable alterations in
our refineries to process that crude. The
Rustom crude is only about half million
tonnes. To make changes in the refinery
in the production pattern only for &
million tonnes would not be economical-
ly feasible.

So far as charges against certain off
cers concerned  with the pipeling are
concerned, I would not like to say any-
thing beause that is being enquired inio
by a Commission of Inquiry. If there
are any specific charges against indivi-
dual officers, if he gives us the cdetails.
Government would certainly like tn in-
vestigate them, if not for anything elsc
at least to give a chance to the officer to
clear himself. Whenever charges arc
levelled against an officer, it is better that
they are looked into early and he :s
cleared rather than his being under the
cloud all the time.

When I said that the crude prices had
gone up I did not say that it was due
to international oartelisation. I made it
very clear that it is due to the demand
of the petroleum-producing countiies. ft
is not that we are helpless. I have told
the hon, House what steps we are going
to take. I am an optimist, more so
this matter, because our recent negotia-
tions with Iraq have proved thot it 1s
possible for us to get crude from other
crude-producing countries and from our
own country. Some of those countries
which have not got oil resources of their
own are exploring in different parts cf
the world- India has to follow a simi-
lar pattern. I am sure with the very
well-trained persons we have, the ex-
pertise  we have acquired, it will be
possible for us to provide at least a
substantial part of our crude oil roquire-
ments in the next five years.



141 Demand for CHAITRA 22, 1895 (SAKA) further increase in 142

crude price (CA)
far, Is it not being dome to serve the
interests of foreign monopolnt.?  We
want a clear answer to that.

SHRI JYOTIRMOY BOSU: Ihe pre-
sent situation is the outcome, to my
mind, of & complete surrender of this
Government  to the foreign tycoons.
There is & very interesting news item
in the Economic and Polical Weekly of
26th August, 1972, which says under the
caption ‘SCUTTLING MALAVIYA RE-
PORT":

*The Mafhviya Committee  Report
on the Oil and Natural Gas Com-
mission has got stuck m th: Peiro-
jeum Ministry. That this should be
the fate of a report which was sup-
posed to clear the way of a big
thrust forward im  oil exploiation 1
an mteresting commentary on the
ways of our government and hureau-
Ccracyy

Here is a Report of the Comwittee on
Public Undertakings, He said, he did
not know about the rise of crude prices
before a certain date. He should bave
had a look at it. He should have been
guided by the Ministry It is a vecy in-
teresting report of the P. U. Committee,
It says:

“The increases that have taken place
as a direct result of the concerted

action taken by the OPEC and other-
wise are summarised below.

Cents/bbl

The Petroleum  Mmistry, rs things
stand, means the bureaucracy  Since  November, 1970 . . . 7
the Manmstry ha, for long lached
effecive pohtical leadership or cven a February, 1971

27
full-time Mmster, 1t 1 very urhappy  June, 1971 . . . 6
about the adverse comments n  the
report on 1its role in weakening the July, 1971 s
ol exploration  eftort and hamoermg  yanuary, 1972 ey
the work of the ONGC The Mtnis-
try’s nominee on the Commutee dul
his best to prevent such criicism ToraL . . 56.7
being incorporated in the report while __ —
the report was under preparction. » ) . .
When this effort failed, ths Minestry

decided to quietly pul the report in

Between them the three forogu ol
cold storage.”

companits are currently amporting 7.7
milhon tonnes of crude od caJy year
This 1, equal to a bLittle over 56 mulhon
barrels of crude ol pesr annum. An
increase n the crude ol price by cvery
cent, therefore, results in additionat for-
eign exchange outgo of $5,62,000.

I want a categorical reply fiom the ben
Minister as to how far this 15 tiue and
whether the Malaviya Commuitce  Re-
port would be placed on the Table of
the House for perusal of Members. Then
the Shantial Committee says

They have asked for a ceriam

“olit s rise, It says:—

price
recommende! that a
National  Petroleum Commusion be
established on a statutory bass to
renegotiate the agreements with the

foreign oil compantes and 1o serve as

“Two of the three foreign oil com-
panies—Burmah-Shell and Cahltex—

the po.licy making and co-ordinating
au.thon.ty in respect of all aspecis of
this industry from exploration and

supply of cruds to the marketing of
products.”

C"e want to know why this Petrocum
ommission has not heem condtituted so

have sought an increase of 17 cents
per barrel to the price of crude from
April 1. The third Esso 1, likely to
follow suit
Among them the three compenies ime.
port about 7.75 million tonnes of
crude oil annually to feed their refi-
neries in India. The latest increase, if
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[Shri Jyotirmoy Bosu]
accepted by the Government, would
mean an additional expenditure of

about Rs. 6.5 crores in the country’s
120

crude import bill of abour Rs.
crores.
The last increase sought by the

companies is labout 24 cemts....”

MR. SPEAKER: He may tiy to cou-
clude nowg

SHR1 JYOTIRMOY BOSU: Then 1
sit down if you like. You kindly see
what time you gave to others. I am
trying to make out a case....

MR. SPEAKER: 10 minutes for the
first member and 5 minutes each for
others.

SHRI JYOTIRMOY BOSU: I can sit

down then. This is not the way.
MR. SPEAKER: Nobody likes the
bell. What to do?

SHRI JYOTIRMOY BOSU: Then, the
original and existing coasta] refining
capacities in private sector (foreign) are
as follows:

(million tonnes)

Original  Present
Capacity capacity,
Burmah Shell Refinery,
Bombay . . 1°50 375
ESSO Refinery,
Bombay . 0'92 2°50
(. altex Refinery,
Vishakhapatnam 0° 50 1:58
2°92 7+80

This is what the Estimate Committes
says:

“The Committee learn with concein
that expansion of the refineries in the
private sector was carried out without
the approval of Government inasmvich
as Government’s permission was not
sought. ...”
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Here is a newsitem entitled “Big
change in oil policy under study”. The

Government is completely surrendering to
foreign monopolists.

I refer you to a book written by [
very eminent person Dr. Michael Tanzer
who is an authority on international oil
trade.

.

This is what he says:

costs at
Oit

“Approximate prices and
three levels of the Internationat
Industry:—

Price per Cost per

bbl. bbl.

Crude oil production § 1-50 $c 25
‘Transportation 8§ o-25 $0-25
Refining . . % o-50 §0-50
TOTAL; $ 228 § 200

Profitability in the jndustry basical-
ly stems from the sale of crude il
While this is explanable by our hypo-
thesis of greater monopoly control mn
crude oil production than in refining or
transport, in the real world the supply
of low-cost crude is not controlled by
a single monopolist but by a member
of companies which number in recent
years has been increasing.”

I advise the Minister to read this book
so that he can get g clear picture of it. ...

MR. SPEAKER: I think, I should ring
the bell only when the Member asks me
to ring the bell. Otherwise, it is no use.

SHRI JYOTIRMOY BOSU: This is
the report of what Dr. Michael Tanzer
has said in New York:

“Dr. Michael Tanzer, world re~
nowned petroleum expert of New York
has suggested in an interview that India
should nationalise all foreign oil refin-
eries and pay no compensation. He says
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that considering the enormous profits
they have made, these companies de-
serve no compensation. “India might
look to the example set by the Chilean
government Wwith regard to interna-
tional copper companies.”

He further says:

4....that oil exporting underdeve-
loped countries should take stcps to
provide relief in crude prices (o under-
developed oil importing countries and
that a measure should also be taken to
eliminate oil cartels.”

He should read M.chael Tanzer. [hat
would serve as an eye-opener for this
gentleman. He need not be guided by
the bureaucrats most of whom are on
the pay-rolls of monopolists.

Now I come to the profits and divi-
dends. Burmah-Shell netted—it is only
for marketing and not for crude oil—
Rs, 5.61 crores and Rs. 8.60 crores in
1969 and 1970. M/s, Caltex Oil earned
Rs. 1.2 crores, Rs. 1.19 crores and Rs. 1.18
croreg in 1969, 1970 and 1971.

The correct picture has been given by
the PUC. 1 want to know from the hon.
Minister what is prsventing them from
nationalising this. You should nationalise
crude oil importation, refining. the entue
thing, because you cannot touch the
Agreement upto 1979. We want to have
a clear and categorical assurance from
them. What has happened to the Mala-
viva Committee Report? Why are you
not forming a commission? You should
nationalise the whole thing to do away
with the Agreement which, .is nothing but
8 garland of slavery on the country.

SHRI D. K. BOROOAH Hon. Mem-
b"'. Mr. Jyotirmoy Bosu, tried to create
an impression that we did not know any-
thing about oil prices. I have said in the
statement that crude oil prices have been
going up all over the world continually
since November 1970, And what he has
sal_j only confirms what I have
:;'u- Oil prices have gome up and are

. going up. Crude oil prices have not
only gone up but are still going up....

SHRI JYOTIRMOY BOSU: For you.
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SHRI D. K. BOROOAH: For the en-
tire world.

SHRI JYOTIRMOY BOSU: Itis a
matter of opinion.

SHRI D. K. BOROOAH: It is a fact.
I am willing to discuss the matter with
Mr. Bosu. I am giving facts.

Secondly, about the Malaviya Com-
mittee Report, that is under considera-
tion of the Government....

SHRI JYOTIRMOY BOSU: Since when?

SHRI D. K. BOROOAH: Since 1 took
over. We have discussed this matter....

SHRI JYOTIRMOY BOSU: I want @
clear reply, Sir. When was the Committe
constituted and when was the report
given?

SHRI D. K. BOROOAH: These are
factual matters. Every Member knows
about it. Let me make it very clear that
this was discussed by the Consultative
Committee of this House on two occasions
and they came to certain conclusions. PUC
has also sent their recommendations. ...

SHRI JYOTIRMOY BOSU: When
was the Malaviya Committee Report re-
ceived?

SHRI D. K. BOROOAH: Let me say
what 1 have done....(Interruptions) 1
am only replying to the question that he
has raised. His question was, is it a fact
that the Government is trying to scuttle
the report. ...

SHRI JYOTIRMOY BOSU: When
was he Report received?

MR. SPEAKER: Please do not inter-
rupt him.

SHRI JYOTIRMOY BOSU: I am try-
ing to get the reply.

MR., SPEAKER: But not without my
permission,

I am not allowing......
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SHRI JYOTIRMOY BOSU: That does
not really matter much.

MR. SPEAKER: If he says something
without my permission, you need not

reply to it.

SHRI D. K. BOROOAH: The hon,
Member asked a question. He has asked
the question but he is not willing to
listen to the reply.

The reply is very simple, that this has
been already considered by the Consulta-
tive Commuttec. It has been discussed
by the Public Undertakings Committee
and it has come to the Government, We
have come to certain conclusions and
we ate guing to finalise it now. So, it is
not going to be scuttled....

SHRI JYOTIRMOY BOSU: You have
sat over 1t for two years....(Interrup-
niong)..

SHRI D. K BOROOAH: Now, Sir,
Mr. Bosu is deeply inticsted 1n ancient
history and the books which he reterred
to were published four years ago....

SHRI JYOTIRMOY BOSU: That
makes no difference.

SHRI D. K. BOROOAH: So, Sir, when
Tanzer wrote that book and also the
article which was published in the Times
of India, if ¥ am not mistaken........

SHRI JYOTIRMOY BOSU: It is Eco-
nomic Times.

SHRI D. K. BOROOAH: 1 am sorry,
it is Economic Times. This article also
1 have read but, after that, things have
changed quite a good deal and prices
have gone wp....

SHRI JYOTIRMOY BOSU: Sir, on
a point of submission. 1 wanted a clear
answer as to when the Malaviya Com-
mittée's report was submitted, but the
Minister is hiding it. Why does he want
to hide it?

CHAITRA 22, 1895 (SAKA)
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MR. SPEAKER: Order, please. That
matter was mentidned in the House
earlier, much earlier than he came. Why
do you insist upon it?

SHR] JYOTIRMOY BOSU: Begause
they have put it in cold storage....
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MR. SPEAKER: I am pot allowing.
Not only you are taking your full time
but you are intruding into others' time
also.

SHRI D. K. BOROOAH: It is not
put in cold storage. It is very much on
the anvil,

SHRI JYOTIRMOY BOSU: What
about Shantilal Commission’s report for
a National Commission for Petroleum?

SHRI PRABODH CHANDRA (Gur-
daspur): Every minute he is disturbing.

MR. SPEAKFR: A very incorrigible
man.

SHRI PRABODH CHANDRA: He
cannot hold the House to ransom He
should hold his tongue.

SHRI JYOTIRMOY BOSU: I will
consult you.
MR. SPEAKER: If he goes on
interrupting, the Minister should not
answer it.

SHRI D. K. BOROOAH: So far as
the question of nationalisation is con-
cerned, it is not a question of refineries
The main problem before us is the
crude. If we have more crude, certainly
we can take whatever radical measures
we want to take.

SHRI JYOTIRMOY BOSU: He is
misinterpreting me. We are not getting
the crude....

SHRI D. K. BOROOAH: So far as
Mr. Bosu is concerned, he knows as
well as I do, that so far as the crude
production is concerned, it is entirely in
the public sector except a small partial
participation by the BOC. . Therefare,
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so far as production of crude is con-

cerned, the private sector has nothing to

do with it, It is & very clear question

of....

SHRI JYOTIRMOY BOSU: The en-
tire thing should be nationalised.

MR. SPEAKER: If this man goes on
like this, I have to prevent him....

SHRI JYOTIRMOY BOSU: I
objection to your
(Interruptions)

take
way of talking....

DR. KAILAS (Bombay South): Hec
cannot threaten the Speaker lih2 this.
He cannot behave like this.

MR. SPEAKER:
interrupting.

Every time hc is

SHRI K. P. UNNIKRISHNAN
(Badagara). This is not a civilised way.

MR. SPEAKER: This Member is not

allowing others to listen, He s inter-
rupting every time.
SHRI JAGANNATH MISHRA

(Madhubani): He should be named.

SHRI D. K. BOROOAH: Sir, I think,
I have replied to all the questions put
by Mr. Jyotirmoy Bosu. (Interruptions)

MR SPEAKER: Mr. Bosu, you don't

fallow the Minister to speak. You are
interrupting  him every time. [Ihi: is
not proper. I will not ask him to reply

if you go on like this.

DR. KAILAS: Sir, his party does not
believe in  Parliamentary democracy at

all. That is why he is not behaving
properly.

MR. SPEAKER: Next Member, Shri
Indrajit Gupta,—absent. Jf he interrupts,
the Minister is entitled to sit and we
shall proceed to the next item, unless
the Member speaks with my permission.

SHRI DINEN BHATTACHARYYA
(Serampore): Just a minute, Sir. Me
but a specific question as to when the
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Malaviya Committee’s Report was sub-
mitted, That is all. He can say this
was submitted in this month or this
year. That is the end of the matter. Or,
he can say, I was not here at that time.

SHRI AMRIT NAHATA (Barmer):
But, you cannot ask any question under
the sun.

SHRI D. K. BOROOAH: I
answered all his questions,

have

MR. SPEAKER: Now, Papers to be
laid on the Table. Shri J. B. Painaik.

——

13.07 hrs.

PAPERS LAID ON THE TABLE

REPORT OF BHARAT EARTH
Movrrs FOR 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Bharat Earth Movers Limited, Banga-
lore. for the year 1971-72 along with
the Audited Accounts and the commeat.
of the Comptroller and Auditor General
thereon, under sub-section (1) of section

ANNUAL

619A of the Companics Act, 1956.
[Placed in Library. See Ncg LT-4786/
73].

NOTIFICATIONS UNDER MINES AND MINERALS
(REGULATION AND DEVELOPMENT) AcCT

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I ber to
lay on the Table—

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (1) of section 28 ot
the Mines and Minerals (Regulation and
Development) Act, 1957:—

(i) G.S.R. 617 pubdlished in Gazette
of India dated the 27th May.
1972.

(ii) The Mining Leases (Modifica-
tion of Terms) Amendment
Rules, 1972, published in Noti~



